| TEM NO 31 COURT NO. 7 SECTI ON XVI

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).955/2005

(From the judgenent and order dated 28/07/2004 in SA No. 71/1990

of The HI GH COURT OF CALCUTTA)

PRADI P KUMAR CHATTERJEE & ANR Petitioner(s)

VERSUS

ASTO PRAMANI K R espondent (s)

(Wth prayer for interimrelief and office report )

Date: 05/05/2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. P. SI NGH

HON BLE MR JUSTI CE ALTAMAS KABI R

For Petitioner(s)
M. GS. Chatterjee, Adv.
M. Raja Chatterjee, Adv.

M. Sachin Das, Adv.

For Respondent (s)

M . Ranj an Mukherj ee, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for the parties state that they have discussed th

e matter and there is possibility of

a settlement. The only matter remamins to be settled is the quantum o
f rent.

Put up after summer vacation



(A ay Kr. Jain)
(Vijay Dhawan)

Court Master
Court Master



